The Government does not protect the interests of people working in the newspaper
industry and the media as it should. The wage revision proposed in the newspaper industry
by G.R. Majeethia Commission is yet to be finalized. There is no proper system for a
periodic revision of wages. When a Wage Board is constituted, it takes many vears to submit its

report.

Therefore, Government needs to take urgent steps to finalize the wage revision and take
urgent steps to announce interim relief to newspaper journalists in addition to the 30 per cent
announced last yvear. Journalists in the electronic media may be included in the category of

journalists immediately by taking suitable legislative measures.

Demand for in inquiry into the alleged irregularities committed in the
merger of the Bank of Rapsthan with the ICICI Bank

SHRI RUDRA NARAYAN PANY (Orissa): Sir, as per the Reserve Bank of India’s
Motification the Bank of Rajasthan has merged with the ICICI Bank on the 13th of August, 2010.
By this the pride of Rajasthan has been minimized. This bank was established in the year 1943,
that is, before the establishment of the present State of Rajasthan. There were abhout 4000
employees and more than twenty lakh customers in the 467 hranches of the bank spreading over
the country. Almost two hundred branches of the Bank of Rajasthan Ltd. were working in the
rural areas executing or implementing the Government programmes. Mewar Gramin Bank was
sponsored by this bank. It is highly complained that in the process of amalgamation the
guidelines of the RBI have been violated like anything. SEBI has also a lot of complaints against
this merger. The deal has been made over Hs.3040 crores while the property and assets of the
Bank of Rajasthan Ltd. is assessed over more than Rs.12,000 crores. Hence a CBI inquiry is
highly demanded regarding this merger. Again | demand that the service conditions and salary
structure of the Bank of Rajasthan employees and officers should be governed by the industry
level bipartite settlements signed time to time. The present working hours of Bank of Rajasthan
should not be changed. The reservation policy for the Scheduled Castes and the Scheduled
Tribes should not be affected. There should not be any harassment in the name of transfers. The
second option of pension should be implemented by the ICICI Bank Management. The Bank of
Mewar (RRB) should be attached to any PSU bank.

Demand for proper rehabilitation of tribals facing threat of

eviction in Kerala

SHRI PRAMOD KUREEL (Uttar Pradesh): Sir, in 2002, owing to the struggle organised by
the tribal people bhefore the Secretariat, the then Government made an agreement with
agitating tribals to distribute 1-5 acres of land to them. On the basis of that agreement,
the Government distributed one acre of land each to almost 300 tribal families in Chinnakanal
within Idukki district. But, the places allotted to them were not fit for residence. Constant

attack of wild elephants made the life of tribals miserable. Seven tribals were killed there by the
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wild elephants. Thereafter, @8 tribal families fled from the area due to the attack of wild

elephants.

After that, these 98 families became homeless and landless. The Government authorities
failed to provide them with alternate land and housing. Thereafter, they put their huts in
Government land at Perinchamkutty in Udumbanchola taluk of Idukki district. They are staying
there for several vears. The police and other governmental authorities are harassing them with
false cases and threats of forceful eviction. Their repeated request to legalise their stay in
Perinchamkutty and to allot patia of their land in which they have established their huts, has not
heen allowed till this day.

Appad village is situated in Sulthanbathery taluk of Wayanad district in Purakady village.
There are 48 landless tribal families who have put up their temporary huts in 55 acres of forest
land demanding allotment of land to the landless tribal families. The agitation started on 10th
January, 2010. These tribals are facing constant threats of eviction from Kerala Government.
They have not been given any land to live. lurge upon the Government to look into the problems

of these tribal people and provide them relief urgently.

Demand to scrutinize the expenditure under Special Component Plan
for 5Cs/STs in various States

2ft sraaR g FHTGH (S waw): agled, 29 &1 sl b 63 auf & d1e A arqyfad
stferat ofie arqyfae sronfaal &1 e fRIf, I uey &) led a6 <9 1 ored] i 2,
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9l G s IR HS9lT & € ST ©F &1 @d g3 aeI 3 Siid $RABR Aa B
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Demand to take meausres for curbing the alarming rate of

maternal mortality in the country

DR. GYAMN PRAKASH PILANIA (Rajasthan): Sir, my Special Mention is relating to
horrendous scenario of unsafe motherhood. The Maternal Mortality Ratio in India is 254 to
1,00,000 live births, ranging from 95 in Kerala to 580 in Assam. This is worst MMR in the sub-
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